325 Jute Manuf. Dev.
Council Bill

75 cents for the linear yard they sold
carpet backing at the rate of 85 cents
for the linear yard. That is how they
lost the market. This enormous windfall
profit was distributed between the
Government and those profiteers and
they also indulge in uader-invoicing in
this important business and Sir, they
talk about productivity and efficiency.
Their efficiency has gonc off since 1979.
They have ignored all the tripartite
agreements legally binding, for which
this Commerce Ministry has not raised
their little finger against them. They
are in league and collusion with the
profiteers. Not only that. They have
increased their productivity also to the
highest extent. Though 80 per cent of
the workers for more than one-and-a-
half years were out of employment—
and I charge that it was done with the
connivance of the Government—yet, the
production did not suffer, thc tonnage
did not suffcr. That is how they have
gone on increasing the workload of the
workers against all agrecments, tripartite
agreemcnts, that were signed and they
have connived with them, They are not
setting up, with their supcr profits, any
industries in the State in which the
jute industry is concentrated or situated.
With these windfall profits they are
setting up chemical, enginecring indus-
trics and cement industrics in other
States. This is what they are doing. So,
it is a Bill for thc cmployer, it is not a
Bill for thec Statc or the workers, nor is
it a Bill in the country’s interests. So,
1 oppose it.

SHRI VISHWANATH PRATAP
SINGH : Sir, first, I want to categori-
cally and stoutly deny that the Govern-
ment has any share with any profite-
ering or anything of this nature. At the
same time, about this charge that this
is a Bill for the employers, certainly
this is also firmly denied. In fact, the
point is, it is not a question of price
rise or what we can get by raising the
price of our commodity. Unless and
until the productivity is increased, we
will not be able to maintain our com-
pctitiveness and this we can do in res-
pect of jute, particularly by research
on the problems. That I will not repeat,
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as I have mentioned just now. And it is
for the intensification of this research
for incrcasing productivity that this
Council is being formed. The limited
purpose of the Bill is of the formation
of the Council. So far as the larger
question of the entire flow of finances
from onc¢ industry to another is con-
cerned, this is not wilhin the purview
of the Bill. It is for the formation of
the Council for research and produ-
ctivity activities. I think he should have
no objection on this.

MR. SPEAKER : The question is :
“That leave be granted to introduce
a Bill to provide for the establish-
ment of a Council for the develop-
ment of production of jute manu-
facture by increasing the efficiency
and productivity in the jute industry,
the financing of activities for such
development and for matters con-
nected therewith,”’

The motion was adopted.

SHRI VISHWANATH PRATAP
SINGH : I introduce the Bill.

12 15 hrs.
(MR. DEPUTY SPEAKER in the Chair)

MATTERS UNDER RULE 377

(i) Guitre disease prevailing in Tarai
arcas of Uttar Pradesh

st YAt fag (FaTs) : aregay,
IMRTF qud Ffaogeqr &7 9
JgULT UF FIUATH! HIFI ®F §
vrga” @Al AT 992 § ) Ag
AT carged’ &Y FHY F FT AR
WAFKT graY ST G § 1 q19 & AT T
IMFIT F 9T @1 & | TF AV -
geqr 3uq Nfsa g | 39 &9 qga9
#1 gfagren 1 fAara s Y g8 A
& 9971¢ § gg1aF g1 Wle
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AT FTF FII FY gUIT G @A,
AT WAT g, gz ¥ @ A& @r
¥ agg NI NF aryr 7 @AW A qWT
#YX gadtg A S W} AT H
gfgeea 391 G Fex T fafwaasl
% gq A A Arfgd—eady ®TY
394 Feg warfag 5y 17 =J1fgr—
Jasta #T gg TT 9T sAFEAT FIAT
arfgq qifF & ad are L goraar
F&T 0 ICAGET 7 g A1 | AR
FIAGAJT T AT g F1Y T IAHT
gfas wgsT afa®s gaar a g @
fag a+g ®1 srfasasa ga1at Fgq I3
=T1fgw |

(ii) Need for Shifting of Unit of BHEL
from Cor- bett National Park Area

DR. KRUPASINDHU BHOI (Sam-
balpur) : Under rule 377, I make the
following statement :

The Bharat Hcecavy Electricals Ltd.
has set up a Unit for manufacturing
electrical panels in the heart of Corbett
National Park. This industrial unit is
affecting the ecology and harming the
Wild Life of the Park.

Corbett is the oldest national park
in the country and the location of a
manufacturing plant in it viplates the
Forest Conscrvation Act and the Wild
Life Protection Act. The 520 Sq. Km
park as well as an area of 1,100 km.
surrounding it are reserved forests. The
Forest Act lays down unambiguously
that no forest land can be diverted for
non-forest purposes. The Wild Life
Protection Act of 1972 is equally clear
on that score.

In view of this, I demand that the
clectrical manufacturing Unit set up by
BHEL at Corbett Park should be shifted
to some other place and thc ecology of
the park which is on the verge of des-
truction restored.
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(iii) Rehabilitation of families whose
lands werc acquired by Govern-
ment for Setting up big fac-
tories in Dhanbad, Bihar

s FegaTe AT (grawd) : fagre
& gaa1g ¥ eq1fqq FEg geqra A,
FIfET Fa qar gax Q& & I
degqral gy FA-F1@E 9T FA
% fag faa s F) qya afgia w1
w€ 3 gfr@d F1 7 a1 IfFa gaasr
fear war g &< 7 Aty § gafasar
gri

aregd ag ¢ 5 fama &1 arfaa
gr 2l ag g1 a7 Jfwa faearfaay &r
ATAAT AT T GAHAT TG 7 GHT g |
foqsr a7 9T gad faara F@m
Fq§ T AIS A ATLARNF § HIF @
g AR 1F ) T 7 YA g FI
2a & fafwm areat F ww @ &

FT: AU WRT FER G F9A9 2
f& wig Ffwsa 19 qar gat o
geard) 1 qew 1w fqa v
ST o1 7% & 59 afeard & ey
F AT 7 mafasar § 4T IAH
sl ®1 3faa genaem € )

(iv) Need to implement the decision taken
by State Trading Corporation about
entitlement of export of Salt

SHRI S.T.K. JAKKAYAN (Periya-
kulam) : Under rule 377; I make the
following statement :

The State Trading Corporation on
17th June, 1982 convened a meeting of
the Salt Manufacturers’ Association in
the country along with the Central Salt
Commissioner and a Mecmber of the
Central Salt Advisory Board. It was
unanimously decided in that meeting
that only those Manufacturers’ Asso-
ciation capable of producing annually



